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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.ANO. 355/93 

DATE OF DEClSlON/12/1996 

£3harathhai Bhaktiram Kandas_Agrvatpjj05  

Mr.M.M. Xatyier 	 Advocate for the Petitioner [s] 
Versus 

Union of Iaia & Ors. 	 Respondent 

Mr.R.i.Vin. 	 Advocate for the Respondent {s 

CORAM 

The Hon'ble Mr.V.Radhakrishflafl 
	

: Membe.(A) 

The Hon'ble Mr. 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not 

Whether their Lerdships wish to see the fair copy of the Judgment 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 



AP ; 2 ; 

3haratbhai Bhaktiram Kandas Agravat.. 
c/o. Sureshbhai Bhakt ir am, 
'$uresh Pan House', 
Near Main Gate, 
Nava Jandar, Bhavnagar. 	 i Applicant 

(Advocate; Mr.M.M. Xavier) 

Versus 

The Chairman, 
Railway Board, 
Rail Bhavan, 
New Delhi. 

'Union of India .)wninq & 
Represntth Western Patlway 
Through its General Nanager, 
Western Railway, Churchgate, 
Bombay. 
The Division 1 Railway Manager, 
Western Railway. Bhavnagar Div. 
Bhavnagar Para. 

The Chief Permanent 'iay Inspector 
Western Railway, 
Bhavnagar Division, Bhavaagar Para, 

The Carriage Wagon Superintendent 
Western Railway, 
ahavnagar Terminus. 	 ; Respondents 

(Advocate :Mr.R.M.Vin) 

ORAL pji 

Q55/93 	
Date 

Per; Hon'ble Mr.V.Radiaakrishnan 	: Member(A) 

The case has been taken up for hearing at the 

request of Mr.Xavier and with the consent of Mr.Vin. 

We have heard both the learned counsels. 

2. 	The applicant in the above mentioned O.A. was 

casual labour who had worked under the control of 

D.R.M., Bhavnagar for different periods of time. The 

main grievance of the applicant is that his name 6as 

not been placed in the Live 2egister maintained by 

n 	the respondents. The applicant ha5 annexed copy of 

certificate issued by his superior authorities 

0 0 3. 0 



:3: 

in support of his having worked as casual labour. 

His main relief is regarding placing hJs name in the 

Live Register as per rules and to give proper seniority 

and subsequently to give reemployment to him in his 

turn. After the application is filed Nr.Xavjer, the 

learned counsel for the applicant stated that the xkc 

applicant was prepared to forego his seniority in the 

Live Register and is prepared to be placed at the 

bottom of the Register and on that basis delay in 

filing the application was condoned and the application 

was admitted. 

3. 	Nr.Xavier states that at present the recruitment 

of casual labourers is going on and if the case of 

the applicant is not considered, he may loose his 

right of the appointment. He is preared to pursuade 

the applicant to put forward his cdse along with 

whatsoever documents that mar he available with him 

o that the respondents can then verify his claim and 

take necessary action to place him in the Live Register 

at bottom seniority. Accordingly, tha applicant is 

directed to produce the necessary documents through 

his advocate Nr.Xavier to the D.R.M. or his represent-

ative on a date to be given by the D.R.M. and after 

taking into account the evidence produced by him, the 

respondents are directed to examine the case with refere-

nce to the records available with them i.e., casual 

labourers Register and/or original paid voucher 

maintained by them as per Sub Rule (v) of Note 2, Rule 

2001 of 	Vol.11, 19)0 Sidition. Thcidentally 

Mr.xavier for the applicant states that in fact such 

a verification with reference to the paid vouchers had 

been made by the respondents in 194 for reengaging some 

casual labourers and that too with original dates of 

. .4. . 



engageflt as far back as 1161. fte cOmpletifl 

e if the claim o the applicant 
the above exercis 

	i 

proved to be genuine his naple shall be placed at the 

bottom of the Live Register and he shall be reengaged 

as per his turn by the rsiOad bs. .In case 

applicatiOn is rejected the res deits shall pass a 

5itable peakiflg order. -heabove exercise shall be 

corn eted by the respondents withirl 45 days from the 

date of receipt of a cOpy of this order. In case the 

decision of the D.R.M. i ain 	
x the applicaflt 

he will be at libertj to revive the Q.A. if so advl3C' 

with the above directions, the bov'3 	
standS 

dispOsed of. NO order as to cOStS. 

.V.Radhakr ishnan) 
Merer (A) 



-- CENTRAL 1INISTRATITBAL 	 - 
A1-ihDABZ Bi,i'Ch 

Application No. 
Transfer AppliCaiiOn No.  

CRTIFICT 

Certified that no further action is required to be taken and 
the case is fit for cons ignrnetht to the Record Room (Decided) 

Dated : 

Countersign g 
S ignatur 	he Dealing 

ssistant 

Sectj6 afficer. 
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